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IN THE CENTRAL ADMINISTPATIVE TRIBUUAL, JAIPUR
C.A.No.139/54 Date of ords

!

B.K.Dass

Applicant

Vs.
Union of India & Ors. : Respondents
Mr .Rajendra Soni : Counsel for applicant
Mr.V.S.Gurjar : Counsel for respondants

CORAM:

Hon'ble Mr.Gopal Nrishna, Vice Chairman

Hon'kble Mr.O.F.Shatrma, Administrative Member
FER HON'BLE MR.GOFAL TRISHNA, VICE CHAIPMAN.

Applicant B.K.Dass in this application under Sec.19 of
the Administrative Trilbunals Act, 1285, has claimed

regularisation of his services, agpointment/promoiion to the

post of Cameraman Gr.II from the 7sar 1935 or at least w.e.f.
20.8.91 with &all conseqguential benzfits. Hsz has also claimed

the pay of the post of Camevaman Gr.II on the principle of

-egual pay for equal work.

2. We have heard the learned counsel fovr the parties and
have careifully peruszd the record.
3. The applicant was appoint=d as Lighting Assistant on

16.8.1977 and posted &t Doordarshan TVendra, Amritsar. His

services in this post were regularised. He passed the

by the Members of thz Intzrview Board on 4.12,24, He has
challenged the constitution of the Board which had interviewed
him on 4.12.84 by way of €£iling the present application on

the Board at the time of his intervizw nor did he male any

protest in writing immediately a
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The only plsa which survives for consideration is

regpondsnits in thsir veply that as and when there was any

Cameraman Gr.II. Ii is sitatad in the letter by the Director
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n and he has acquired 2normons Ineoewlzazdge about the
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at Jaipur also vecommended the promotion of the

t as Camevaman. It transpires £from this communication

hat the applicant has

hz  has az =zuch. In the result, we Jdirect the
respondants to determinz the period during which the applicant
has worled zz2 & Cameraman from the rascords and grant the
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of the gcale of pay of Camervaman Sr.Il with allowances

ing which he had actually




worlzed as Camzraman zfter Jdeduciing the paymznt already made

to him in the post of Lighting Assistant. The respondents are
directed to comply with the ovrdery within a period of 2 months
from the dates of the veceipt of a copy of thisa ovdevr. The

applicant may alsc |
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a, The O.A. is disposed of accordi

to costs.

QJA o | ‘c«m

(0.P.3harma) (Gopal Krishna)

Memb=r ( Adm. ) Vice Chairman.




